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Bokaro (Chandrapora) line in last
three years;

(b) average total dafly expenditure
on running these two trains for the

same period;

(c) number of checking conducted
against free trippers in 1978 and the
amount collected from them;

(d) pereentage of fan, light and
water taps kept in order as on lst
January, 1979 and the average speed
kept from their gver all timing; and

{e) whether these two Jocal trains
could be easily improveq on the major
transport in the coalfield and if so,
steps taken on that?

THE MINISTER OF S1ATE IN
THE MINISTRY OF RAILWAYS
(SHR] SHEO NARAIN): () o (®)
Information i being colle:ded and
will be laid on the Table 5f the House,

®. F. outstanding against M/s. Jindal
Aluminjum Ltd, New Delht

11100. SHRI R L. P. VERMA: Wili
the Mmnister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether M/s. Jindal Aluminjum
Limited, 1/8B, Asaf Ali Road, New
Delhi sre regular defaulters in the
matter of depositing provident fund in
réspect of their employees to the Em-
ployees Provident Fung Commis-
sioner;

(b) it #o, since when they have not
deposited the provident fund and full
details thereof; and

(c) the action taker/proposed to
be taken {n the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF LABROUR AND
PARLIAMENTARY AFFAIKS (DR.
RAM KRIPAL SINHA): (2) The
Bmployees Provident Fund guthori-
tley have repurted that M/s. Jindal
Aluminjum Limited, 1/6B, Asat All
Road, New Delhi have depssited the
M&ent fund contribuliany upto

B, 1079 in respect of their eligible
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employees with the Regiona] Comimis-
sioner, Delhi.

(b) and (¢) Do not arise

Applicability of Provident Fumd Act
to Journalisis

10101, SHRI SACHINDRA LAL
SINGIIA: Will the Minister of PAR-
LIAMFNTARY AFFAIRS AND LAB
OUR be pleased to state:

(a) whether Employess Provident
Fund Act is applicable to the journa-
lists;

(b) if so, whether the Delhi based
accrediated correspondents are get-
ting benefit under the gaid Act;

{c) 1f so, the details thereof news
raper wise; and

(3) the details of the action taken
against the news paper management
who have not implemented the Act
for their correspondents?

THE MINISTER OF SIATE IN
THE MINISTRY OF LABOULR AND
PARLIAMENTARY AFFAIRS (DR.
RAM RRIPAL SINHA): (a) The Act
ig applicable to newspaper establish-
raents employing twenty or more per~
sons.

{b) to (d) Information is being col-
lected.

Ad-hoc Executive Engineérs of Rdads
Wing

11102. SHRI AGHAN SINGH
THAKRUR: Will the Minister of SHIP-
PING AND TRANSPORT he pleased
to state:

(a) whether a mumber of officers
ol $he Roads Wing promoted geven
years ago as Executive Engineers are
still continuing on ad-hoc basis; and

(b) if 80, their numbey and reasons
for not regularising them so far?

THE MINISTER Of STATS IN
CHARGE OF TBE MmLﬂTEYm%FI
SHIPPING AND TRANSPORT (
GCHAND RAM): (1) and (b) Appo-
intments on ad-hoc pasi¥ were muatly





